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SHRI BHAGWAT JHA AZAD: I
think the hon. Member knows that
there are autonomous bodies in this
oountry where the Ministers are
Chairmen. He should consult the
rules and then speak.

MR. CHAIRMAN: Next item.

THE PRESS AND REGISTRATION
OF BOOKS (AMENDMENT) BILL,
1967—continued.

[Tar Drputy CHAIRMAN in the Chair.}

SHRI A. D. MANI (Madhya Pra-
desh): Madam Deputy Chairman,
when the House adjourned yesterday,
I had started making a reference to
the office of the Press Registrar. I am
now taking this opportunity to make
a few observations on the need or
otherwise of continuing the office of
the Press Registrar. I would like to
draw the attention of the Minister to
page 397 of the Report of the Press
Commission. In paragraph 1040, on
page 397, e Press Comnission
observes as follows: —

“We cousider that the whole ad-
minis‘ration of the Press and Regis-
tration of Books Act requires to be
overhauled. 1In the course of our
work we found that, apart from the
differences in practice in different
States, there is a general laxity in
the checking of the filing and the
registration of books and periodi-
cals. It has been a matter of great
difficulty to us to get the files of
copies for scrutiny of the . ntents
and even to verify whether s paper
is currently published or act.”

Then it goes on to say:—

“It should be the business of the
registrar to have a complete
register of all the newspapers and
periodicals, news agencies and ad-
vertising agencies in the State. It
should be made obligatory on them
to register themselves under the
Act and if they fail to do so, they

Pregs and Registration [ RAJYA SABHA ] of Books (Amendment)

360’
Bill, 1967

should be ineligible to carry oa the
business.”

Further it says:—

“The declarations to be made by
them should include a statement on
the lines indicated in Appendix
‘ XXIII of the capital structure and
s the staff proposed to be emplcyed in
the venture and the Registrar
should have guthority to call for
any additional factual information.”

Madam it will be seen from this.
paragraph that what the Pressg Com-

! mission had in mind when it suggested

the creation of the office of the Press
Registrar was to have a bureau of
statistics about the press in India.
We never fmagined at that time that
the Press Registrar would come to be
clothed with powers which we never
wanted him to exercise at that time.
At present, the Press Registrar is a
person who determines the newspring
quota of newspapers. With due res-
E pect to the hon. Minister of Informa-

tion and Broadcasting, and the Prime
Minister, anybody may say that the
managers or editors of newspapers
are not afrald of them. But they are
afraid of the Press Registrar, because

he is the man who determines whether
' a newspaper in going to have twenty
! tonnegs more or twenty tonnes less. I
! would suggest that the hon. Minister
of Information and Broadcasting make
an in cognito visit to Udyvog Bhavan
and find for himself the queue of news-
paper magnates standing in line to
have a darshan of the Press Registrar,

Madam, I would like to mention
here that in Brazil, some years ago,
the right of a State to control the dis-
tribution of newsprint was used by
the State concerned to extinguish a
newspaper. At present we have a
broad-minded Government but we do
not know what future is in stora for
this country. For examnle, if a Gov-
ernment comes into existence which
is not sworn to democratic values, it
' may well happen that the office of
I the Press Registrar will be misused to
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strangle newspapers. Even ag it is, |

there are a large number of com-
plaints made against the office of the
Press Registrar that there is some
element of discrimination in the dis-
tribution of newsprint. Secondly, the
Press Registrar also maintains the cir-
culation record of newspapers. Some
of the circulation figures quoted in the
report of the Press Registrar are
fanciful, because the Press Registrar
doeg not have the staff with him to
check up the accuracy of the rircuia-
tion claims of newspapers. We in the
Press Commission never expected at
that time that the Press Registrar

would become the Audit Bureau of
Circulation for the Government of |

India and would certify the figures
of circulation on the basis of the
figures supplied by newspapers. Re-
garding the accuracy' or otherwise of
the circulation figures, the press
should set up its own organisations as
the big newspapers have done in the
Audit Bureau of Circulation which is
functioning in Bombay and which has
a large number of members on its
rolls and which checks the circulation
figures claimed by those newspaper
members, {

Madam, the Press Registrar has also,
as a result of administrative practices,
been vested with the power to enter
the office of a newspaper at any time
of the day and night to check up the
circulation claims of newspapers. I
quite concede that a number of false
circulation claims have been exposed
as a result of the scrutiny made by
the Press Registrar. 1 have nothing
personal at all against the incumbent
of the office of the Press Registrar; I
am only talking about the institution
of the Press Registrar, which goes far
beyond anything that the Press Com-
mission had recommended.

Madam, if you come back to the
Bill, the Bill wants the Press Regis-
trar to maintain statistics of declara-
tions by newspapers. I would advise
the Minister of Information and
Broadcasting to divest the DPress
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have been added on to him and ask
him to confine himself to the work of
maintaining statistics of newspapers
in the country. Even as it is, in spite
of the creation of the office of Press
Registrar, ag I foungd when I went on
tour for inquiry as a member of the
Small Newspapers Inquiry Committee,
the States are not maintaining up-to-
date statistics of newspapers. The
Press Registrar has to depend on the
information supplied by the State
Governments. There are no branch
officeg of the office of Press Registrar
in the various State capitals. So,.
naturally, the Press Registrar has to
function as the reservoir of informa-

tion given to him by the State Gov-
ernments.

Madam, the Press Registrar should
confine himsel?! only to the work of
maintaing statistics, and I am appall-
ed at the idea that the Information
Ministry should have such an omrubus
control over the press in the form of
the Press Registrar. We are having
a democratic Government and I would
suggest that all those powers that
have been given to the Press Regis-
trar should be transferred to the:
Ministry of Commerce, so that my hon.
friend, Mr. Shah, need not

bother
himself about the distribution of
newsprint and so on. 1 {urther
feel that we have come to
a stage in the development
of democracy when newsprint

should be freely made available
to newspapers, because the amount
of 'money that we are spending on
newsprint is not large. We are
spending nearly 14 crore of rupees
on the Administrative Reforms Com--
mission, and we are spending lakhs
of rupees on the various committees
appointed by the Government of
India. So one or two crores more
spent on the distribution of news-
print is not going to endanger the:
financial stability of the Government
of India. This is my suggestion. In
any case, I do not want the office of
Press Registrar to be vested with all
these powers because they are lithle
to be misused, and that will

bring-
Registrar of all those functions which | into discredit the impartiality of the
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Government of India in the matter of
distribution of newsprint.

I hope, Madam, that as a result of
the Bill which is now before the
House we would have a vigilant press
which will come into existence in
the State of Kashmir. Perhaps Mem-
bers of the House are not aware of
the fact that the few newspapers or
.journals published by the supporters
of Sheikh Abdullah get the widest
circulation in the State if the circu-
lation of a newspaper propounding a
certain point of view is taken as an
indication of the support of the pub-
lic of Kashmir, but this indication
is very ominous from our point of
wview to the people of Kashmir, be-
cause they do not have the facilities
to try and utilise all means at their
disposal to put through their other
points of view even by bringing out
wall newspapers, as I said yesterday.

I hope that the Minister of Infor-
mation and Broadcasting would also
persuade the Government of Kashmir
to come within the ambit of advice
of the Government of India in regard
to the regulations and restrictions
which they may impose on the press.
As far as Kashmir is concerned, at
present the State Government takes
all decisions, but we find that some
decisions are arbitrary, and some un-
necessary restraints have been placed
on the freedom of opinion in Kash-
mir. 1 feel that in the interests of
India, in the interests of the unity of
India, the State of Jammu and Kash-
mir should accept the advice of the
Governn ent of India.

With these words, Madam, I sup-
port this Bill, and T hope that as a
result of this Bill more newspapers
would come into existence to serve
the people of Jammu and Kashmir.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman,
I was not satisfied with the plea made
by the Minister yesterday that because
of some administrativé difficulties this
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Act was not enforced in Jammu and
Kashmir, Now, before the Gov-
ernment of India notified lst of
November, 1965, as the date on which
this Act came into force in Jammu
and Kashmir, they 'must have had
consultations with the Jammu and
Kashmir Government, and when the
Jammu and Kashmir Government
now pleads that they could not en-
force this Act because of certain diffi-
culties, it shows the utter incompe-
tence of the Kashmir Government.
This is a very Pmportant piece of
legislation that has been now made
applicable to the Jammu and XKash-
mir State, It is time that all laws pass-
ed by Parliament are made applicable
to Jammu and Kashmir automatically
without any special power being taken
not to apply those laws to the State
of Jammu and XKashmir, and
the proper integration of Jammu
and Kashmir into the Indian
Union, as any other State in
India, should once and for all be
decided upon. The case of Kashmir
should not be left hanging for the
international authorities (o play with
the status of Kashmir.

Madam Deputy Chairman, the press
in Jammu and Kashmir, we know,
has not been properly developed. So,
proper facilities must be afforded to
the persons who want to start news-
papers, journals, ete.

With regard to allocation of news-
print, I do not agree with Mr., Mani
when he says that the Registrar of
Newspapers should be divested of
this authority, and it is because he
is the person who knows how many
copies of any particular journal or
newspaper are being circulated by
a particular newspaper, and he is
the proper authority to assess the
quantity, of newdprint frdquired for
any mewspaper. The Commerce
Ministry comes into the picture for
enforcing the allotment made by the
Registrar of Newspapers. 1 agree
with Mr. Mani that the Government
of India should not hesitate to spend
more money to import newsprint.



365 Press ond Registration [ 14 FEB, 1968] of Bocks (Amendmnent)

The newsprint that is now available
is again being sold in the black-
market as the demand is more. So
it is necessary, in order to have more

newsprint for the newspapers, that
the Government of India should
spend more ‘money for importing

newsprint and particularly the small
newspapers, weeklies and monthlies,
should get preferential treatment in
the matter of allotment of newsprint.
I would like to add that there is
some discrimination in the matter of
advertisements that are given to
small newspapers and particularly
the language newspapers, The autho-
rities in Delhi, whenever a case is
referred to them for giving adver-
tisement, seek the opinion of the
State Governments. In many cases,
the State Government does nhot re-
commend giving of advertisements
to any newspaper which is critical
of the State Government’s policies.
This is a very old method of en-
couraging only those papers who
blindly support the Government in
power. The paper’s merit should be
decided on its own merit, Whether
the paper that is now being publish-
ed by any particular individual or
association does conform to the gtan-
dards laid down, whether it is a
paper that should be read by ordi-
nary people in this country or not,
whether it publishes obscene 'mat-
ters, whether it caters to the needs
of certain sections of the people or
not—these are matters that can be
judged by the Bureau itself instead
of asking a State Government to
make recommendations whether a
particular paper or journal deserves
advertisement or not. Tt is always
the case with a State Government
not to recommend papers or periodi-
cals for such advertisement if those
papers are critical of the State Gov-
ernment’s policles. ’

I would like to bring to the notlce
of the Minister that one “Vishala
Karnataka', a Kannada daily in Hubli
has a large circulation in the Mysore
State and is one of the good news-
papers in the Mysore State but just
because it is critical of the Congress
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Government in Mysore, the State
Government refuses to make any re-
commendation. When this question
wag raised here, the authorities con-
cerned with the allotment of adver-
tisement say that the present rules
restrict them not to give advertise-
ments to any paper which has not
been recommended by the State Gov-
ernment. Whatever might be the
reason for such rules at that time,
they have no relevance now. I there-
fore ask the Minister to review the
whole question and see that the pro-
mise that he made some time back that
a fair proportion of the advertise-
ments will be given to weeklies and
language papers is kept up. Thank
you.
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Wt aF F9 faw F71 qeAF & W
R owag et iamr &
FFH! TZT T8 AT ATfE &7 | HEER
#Y gg 1 "y g7 Irfew fF farae
S AT FINT § AT 7S g@E
& T AR gL WA § Fr AW
¥ oIy & 95 F wwaw §, wesr &
wgaTT g, 9 et & wmar {21
TR WIS #1 AL F F9q7aT 7Y
FTIHT & TTF I3[ AT @I 7, FVAR
¥ ATY AT AT T E; AT R
F FHATT FT IS § TF a9 F ST |
3TH! a7 W W g fr e
frr = A s 8 fw A ¥ aw

1 1 Hindi transliteration,
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agr AW F1 7 A 9T 77 AL FHAT
ax fx degatcen & amy A §, qew
IO FME | 9g 97 DT 1S
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STt TR 81 Y ¥ 99 eI 39
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3 Ay 7T aF T wy & oI
TE FAER F7 faafer g wEA
¥ fouw Fz wqt | FTET AW WA A
FoTg & gATE wETT Ty & 1 FaAr
¥ AT q AG FAY § | W
aTga 7 gz o1 @0 T I org et
FToHTT TG AT S AVAT AT7 FToAT A
@y § 412 7 2wz g a1 w1 ¥
oW F 7T § 95T A HEF § FL AA
31 for aum gf@r & ®¢ w7 §
s FEwE fam ag war q@ A
trqw damg g 1 fagw
¥ 39 § gwealen oo 5 9gr a%
FA %z 1 ATSAT § IAFT AV IBT
g 1 g1 =iy 5 agr & q@ard w1
faare Far w¥, I BS q=3 &
ITH T tiﬂ' FJATATY q@'%, FH

Predt ox @al o5 1 4T fy oF
glaiad  qEAT A L, FIAgNA
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FEaF AP 1 eI F
T[T ABI=I  AQAI F1 AART
TFT 9 gfrmarT 7 s o & T A
F9g 78 & & S agr AT § W
FEN F AT g7 AT A0 T A FFA
T, T wEA, AT A A mI P
frgor ox #f 377 ¥ I€7A
wd & A9-a1 gz W e & fr qEr
W1g TT ET EW fod qFrrdy S
% @ & afer frad) S o @ @
¥ Fgr ¥ w@are afigl A w7 AR
‘EW% WW 1 % ol Fam&rﬁ
AN AT EAIL qeF AT AFA F37 AL
g T F yarw & Rl
741 afer auiw qow F waw 5 fag
T el a1l g fomn g@ars aga
qZW FH F7 9FF & |

§ Al wET ¥ gy @A
FaT B 48 94 & 735 T DTEEHT
3 4 weet 38 w99 F, fye ® Ry
FT AT AT Y, ATH FT AT FAAH
&), 95 ¥ A TN Fr, A A
w1 A Teagr &), JME agr & &0
wew F wh gAa & At i Iaw.
qra-ata, gat ATT % faq Afedt
Fagwt| T3 AATF {7y dro Ardo
#ro @7 37 A #1 F7 Az {7 § WE.
FTefIT ¥ waard ¥ grady ey
df wdt adl & (5 4 gz «fHfewade
af | g0 FOAIT & FReT Faqrey
a’TtW%RTW%: TR e § e
gq YA H gL AFIT qAIT ART
T WA A arq 31 " frema v
R 7§ Fw fp gl F g
F A7 FAT gl QY 7T 1 F,
AgreISy, (AT g v AR
gt FF g, TG AW AT AF T AL A-
U1 A gEe wEa o @ aged



373

) eW 7 WEA FH FT TG ATE,
1€ @ faated I $77 &1 T€®E
T 2. fagmar s ¥ gala wg-
WL WGTFL EN FE | Fo Fo A
WMgd 95 UFGE T A% § dfeq
F oqaH ¥, 9@ wF & 99T A
forext 19 ata & FTEAIT E ST ST
wegen 1 -~ 3R awm femrar
Agal g fF awe ag T & 7AA 7
qqT FTH IS @ MiAaTHE F qA™H
JL I AT T | 7F H IEH
#t T wwT @ & fagrar FRAR
¥ wes I A8 F FAIL B {qAA
FeUAT AT AT UAET F 9
IR FT AT fqal s7g | T AAHIS
Fog f R ai FwAl g |

THE DEPUTY CHAIRMAN: Now it
is gime for lunch. The House stands
adjourned till 2.30 p.m.

The House then adjourned
for lunch at one of the clock.

The House reassembiled after lunch
at half-past two of the clock, THE
Vice-CHAIRMAN (SHRI AKRBAR ALl
Kuax) in the Chair.

o fdem awt (W wew)
WG STAATHE ST, §eT & qTaq
R fawr s Frar mar &, /@ @ @
A fag s mg N wwer
W w@r | e 3w T A a8
wET ¥ T ST A ) qTw AR
WX &7 TAT TF  ATEI0 AT
W HTIAT TG § ) TG oI FIEICH
W FoF GEEET S o F% a8t
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¥ T FFR 1 g 99 W g AR
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AT AR &l 9 oW A6
IR AR wME S 1 Aag
AR 0@ 9 At W8 9ee
wdE e fam wam w ge A
¥ afgd fF 3 o it wfuw AT
% Tad § R fogmm a1 8@,
fgam &t @war A g@EAT &
fRg gy I QI

o ag fasr 1965 ® AT W,
HIT I8 T, ST HIAR 97 WK
SR AR SR F g9 & aR #
famsa @eowfd ur wqw
fear wa o, e B a<E & A T
FT FFeq TN At @ @ 9
g qE T g R % yweRw
Floarsgt & FOT AR gHMAT FHY
F AW & FTCOT g TFAT AGT g1 ThT
FTwmfw & dom s wafw
ag X q S TIfgE @, Sw
@t ¥ ok s§ wafw ¥
g} FHET FT GheT g T 39 99
WX 9N §gET W | QT W
g fF gER dawm ¥ ORE
qaF WE drEr | ¥ A $7 e
TWAMT T FT AT ATH T FEAT
g F v OR IR ¥ 3@ e
fegm & faams  fra =t F
v fggam 1 @R & favw
¥ yeaw 99 @I 2 | 99 TF q37 A
AR Iq 59 H Y Ire¥
T ¢u dNg swtw@ &

FAT IFAT | I HIT FIEA § A 3§
|
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EiRERCEEE
F quTE ST @9 § S U
o oAl W wf oW W
T F @G TF T&qF F1 SHAAT
%, ofomr & 3g S@m™m AT
d fFoqww § ol R & Svee
M ZELTEL A AU AN A AT
qfeqsmd #R st @ arw 9@ oY
miter &1 T aa N oF e
M @ EnT fF IR AR FTEER
Hgp fel wd g @ 1w
T g5 41 T 9% &7 & § I
Hqe &7 AT T AT GIAET 797 97 | I
TETHT FY T HTATAT IV TS T FTEAC
¥ TETEE A grdawe & X
TN fFaT, aE & 9eA & Q) & a1
FfarfFd afgel #r qEaea g
M IgF FRO AT T FT AW
gt fFar a1, ;AT 99 F@a &
freg @ & & T IR F Y
FET Y Y TF 7B aF T AT ST
T | ag & wHaT & fF aifgd’ @k AR
T S & 9% 0o 39 wEArd 4 o
IYEHT HIAT W AT FT ‘AAA FqT9T
T g, FfEM uE-aE wieT § Gy
O W3 &7 AW &g & giaT &, ST
feFmadr fafaer & 787 | 99 a1 T
3 TR IEE  faodq wes awEw
AT A & AAEF FEd § 7
AA 9SqT & W guEr el
Fagee Az v A avmaradn
Y Wkl d, ar F ey, S
UF wes § A HA 7 fwrar S awar
T QI F FHEAR TE A GEGAF
qeedl &, S sEw ¥ W F © ¥,
Sfee #2711 FE FAA T AT G
I W THRX AT FE ged
fmgei Yz i
S AT FWAR F (e wgfiw &
wigs a1 ST wifgw &, T A
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aifed 4t i a7 g & &1
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feaa AFmastTw IR qgaa fear
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Frrgeor &Y oo AfEFT R Ferdar
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AR TB THAT PG § AT AG F
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7 agw o fF Sv Ferwars
fer fmen & e F@ &\ W
o M 78 fF Swagi
9% Ugdr & A q@r UX HIEHT
@ & AR A I wd A
O d ®: W gl I T gar g
HR G F w1 agt A Herd @
T fF agr g qug T8 FT % fr
w9 fFar ST AT 0

N UFRE F HAT AT FIE HGAO
frerer o, R FE @EF WM
W AR AE AEER AR S OF
fafmm wafq a7 @ F wweE
S e T Fa@agaar o fe
IR fasfa 71 8, 3787 wuwi 4
T ATERY H T EE O G 9
9T AFEAT AN § WX IR &€
ferat sy § | @y AR w4 g0 o
N OE FE T T avg
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§ xR afuw ¥ wfr dW wEW
NI gud WA war 5 ogwa
qEe T oal QI 3, A9 1965
F I 1968 W AT Felt ST 9 &
AR EmEA e e fr s ae @
OF AR AT QAT qF gt waty &
S, qg AT 3T SH AT FTIAF 3
fe Ao @ W ARaT § fqETI
T AT WE AR T IW T AT
@I H T g Fﬁﬁtt@%%ﬁﬂ"f

T 95 9 WX IWY FE THFER T
@ | T el F AT A AT Ay
@Afs & 1 WA SE§ wg
e 3EHY fqueW 1 ae fRw
IFT W@ | W B A e
gfcfeafaar ot 2 et asg & araar
T o, @ afdfafei ¥ st =@ @
I FEF ww A g,
g AR 39 9 favm o9 F%9 &, T
FE & AT TG 51 qAFA &, WL G
¥ T WAMT & A qE HEWT
T & qumHr Tfgd |
WE IO AR A9 W @
sa1 f& wdr &% A R,
fg U ER 9 7 W waEw
¥ il aw sy REREr & gy
T AR 3 9@ fF 9= ¥ 9%
o gafy ¥ 99T F R qEER I
AT e s R gf € S
IEAFTY THfdag XX, Jg T T
g W A AWM W S OAR qgEr
IACEF AT T gl TS| AR F
OF  WAEAH ¥, =T, §AET 8 9
TTIAT FEIT {6 A SgF I AT
FE SRR FTFW I T AR
g I F 3@ Fw W d=
WA & gL e & @R W) 98
W gEt ¥ gem @ A aeEa:

Press and Registration [ 14 FEB. 19681 of Books (Amendment)

378
Bill, 1367

Tg daE o QU # W 9§

F g fAaer a3

T g & Afaat F o
¥ v @ wgwm gt f& &9
1945—-46 ¥ 99 T@UST A I19 99
W N A Igagy QTer 9RE A
giver #1 A 5 owE fafr A ogw
ay Y fgedl § @z ST | 6 WM
F WiaT WIRT AT qfFea™ & X w-
T T 9 T AR qE R &7
FH FAC g W | 7§ TF T
FT R g &1 &9 91 FifF
TEW FAE AREl diT qER #;
AT 4T, AT F qrEH H AT AT,
qANT F  qEq F A A OAR
Jo%  Saafgertal ® dew &7
HqTw AT | Ag SV FqNT 99T FG
q7 9% 6 WEM & WX QO & a4
W W @ § 9y & & IFs
I A ARG TERE AT F
TR a7y Fg A fF o AR
FEAT g€ T $7 TF BT a¥
GAET H EF HH d A H IEA
amaw ¥y ufax v & faan g,
Tg TF WIWT AT AT TGl g WK A
RG T & T Ja™ & g @
TS 19§ | T AT FER B
I ST A G ) T XA T
ST §@ §, T & Hgd W W
But g 1 agr X fomw W G
AR @l AN wEifhw & 8.
STH AR A w15 f@ F R
TFFTY ST FT T6AT & A Ag B
Ffod &9 A8 § T AL H 998 FET
Fife AT T A safaqal 1wy g
& | TR A TET ARIR Al W
& | gHI gy wwaret safae Wt § Wik F
qf oy AT S IS § | ) A are
F AT F BT 4, IHT Ag afony
gardfs W TEd A AR 3§
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TAT A I AH  Fv & w W
TG HT T TE T | ARGAY
fd it sy T &
TR F it 9 AR FTER 9 ARy
O A wagd FER
N AWM A ATGEEHAT TE G
Mt v W WA A
WA 3 3 T aF TR & fol Wy
giates wewr @A TXEY AW
F | AT 98 @ A FYT qSqT
g 5 a7 1065 § @ Fm@ #1 agi
W AW &W  w fom fer
a gEAl T 1967 § A7 fRar mar
X T 1968 § ITR q@ gaT
A Ay g7 & fog  wdvgla wid
WL T T g A1 vy
T ¥ W faw & grEew ¥ @ W
R4 ag Aoy & fogd et A
g g N sl wmaw Aol
WRIATE A AGT  ar et FRey
TE § qamar g & | AT S aafem
et qfg ok af & g
Seat & w1 A1 frgerar & ag fray o
FF FW K g wl @ g @
Far & 1 @ g Ao ¥ fag o
q9e & AR mafy 7 ST W d g
TR Faw & fag 2% @
I TG 8+ 3 faor o S wafy g
; wmwA T @E §F s Ay
FATE 1 7 HI FTWHT R a7
T TG g W w79 ¥ fag wafy
T & gfag 98 awmar § #ifE
R FT1T FF g0 ATHT AT HOHFTA-
T 8 fer & HraT @7 wT wd &
gl A eI arEer WYY Zieem
me Ifear Frawg ar “Aeeq @
#1 AT I-9€ wAIR G § 1 § oo
fedfi agr warar R S F A
9§ Fgar agar § 5 oagl
A B /33 F 7@ ™ fAwad g

380
Bill, 1967

. oF feed Al A9 & fage@
gt Ak 3T qwg ¥ =reuiw fafen
T o g0 1 afF fagdr e 9 &
qgi o @ oA a &4 qww fF &gl
9T A qrhde fagEd g 3T W
odr gt 2 fF s av fagaw
AET Feq § Foq HEWF g, Gy al
AR AW F WEE F GIU qG
s 1 gafed # =rgat g 6 oawil
9T tfeedr &7 fadam see § Se 1
frar omr w7 N g9 @A waEty &1
A oA qT W g SEw @il
SIS (N N EC i
SHRI ARJUN ARORA (Uttar

Pradesh): Mr, Vice-Chairman, Sir,

this Bill has 5 correct objective. The

objective is to bring the press in the

State of Jammu and Kashmir in

line with the press in the rest of the

country ag far as registration of news-~
papers is concerned but this Govern-
ment has somehow developed a habit
of doing correct things in an incor-

rect and unconstitutional manner. I

personally feel that this Bill, even

if it is passed, will be illegal and I
am sure it will be passed because ....

AN HON, MEMBER: And you will
vote for it also.

SHRI ARJUN ARORA: I will have
to unless I decide to quit my party
and I have not yet decided to do so.

The Bill will be passed but it will
be illegal and if somebody goes to
the Supreme Court the Act will be
declare null and void and struck
down as bad in law because this Bill
seeks to prolong a period which has
already expired. You can prolong a
period during its existence; you can-
not prolong a period three years
after it has expired. The period for
registration under the 1965 Amending
Act was twe months from the first
of November. If there were any prac-
tical difficulties—and there were cer-
tainly practical difficulties in 1965 in
the State of Jammu and Kashmir be-
cause of the Pakistani aggression—
] these difficulties were known to the
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Government, They were known to
the then Minister for Information and
Broadcasting who was no less a person
than the present Prime Minister of
India. They were well known and
this House was in session in Novem-
ber and December 1965. A Bill to
prolong the period of two months to
two years or 20 years—whatever the
Government thought proper—should
have been brought before this House
in 1965 before the period expired.
Now it is a travesty of law for the
Government to bring forward 5 Bill
m 1968 to prolong the period of two
months which began on 1st Novem-
ber, 1965 and expired on 31st Decem-
ber, 1965. That pericd cannot be pro-
longed now. A separate legislation
shou!d have been brought. The Gov-
ernment is trying to make amends for
its previous mistake of 1965 now. So
I personally feel, Sir, this Bill is bad
in law though I fully support its ob-
jective that the Pregs in Jammu and
Kashmir shou'd be brought in line
with the Press in the rest of the coun-
try and the provisions for registration
should be applicable to the Press in
Jammu and Kashmir just as they are
app'icable to the rest of the country.
I, however, do not agree with Mr.
Niranjan Varma that there should be
special pabandi on Press in Jammu
and Kashmir.

o fage At |Www ITEey
FFrg AT A w7, WM F TR
%t gE 8

SHRI ARJUN ARORA: You used
the word ‘pabandi’ about half a dozen
times in your speech.

ff e ant & 99 uw
F WA WA AT R, I9ET
for frar &, &l oo arEedt 7
fog 7

SHRI ARJUN ARORA: Mr. Varma
mentioned the irresponsible behaviour
of a section of the Press in Jammu
and Kashmir and in that connection
he wanted certain pabandis,
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SHRIMATI YASHODA REDDY
(Andhra Pradesh): What is pabandi?
1 want to know.

SHRI ARJUN ARORA: Restric-
tion. I personally feel that if we go
out searching for irresponsible sec-
tions of the Press they will be found
hot only in Jammuy and Kashmir but
in many other parts of the country.
In this country, our Constituent
Assembly, our Parliament has given
certain rights to the Press and we
rely upon public opinion to correct
the Press. We rely upon the reali-
sation of its own responsibilities by
the Press. We do not rely upon
pabandis. So, I would submit that
while the Press in Jammu and Kashmir
should be brought in line with the
rest of the Press in the matter of
registration, I oppose any mnve for
imposing any special restrictions on
the Press in Jammu and Kashmir. Of
course, the yellow Press is on the
increase in the country. Somehow
the more irresponsible, the more ob-
scene, and the more sensation-mon-
gering a paper is, the more its cir-
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cu’ationy, That tendency must be
curbed, not by law, but by other
means,

Mr. Varma is also opposed to the
location of the Office of the Press
Registrar at Simla. I think it is a
wrong type of opposition.

) SHRI A, D. MANI: On a point of
information, the Press Registrar stays
in Delhi, but a part of his office, his
main office, is in Simla.

SHRI ARJUN ARORA: I am com-
ing to that. Simla is as much a -
of this country as Delhi is, as Nagpur
is, as Bhopal is.

o ol Rl wwt : fomer B aw
THIIATE ...

SHRI ARJUN ARORA: I am com-
ing to that. He is very much con-
cerned about the people who have to
work in the head office at Simla, when
it is snowing outside, but he doeg not
seem to realise that this country has
many parts which have wmore snow
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than Simla. Does he not think that
at the moment all our brave soldiers,
who are guarding our frontiers with
Chira, have to face snow fo1 the
whole year? More and more offices
should be located in places like Simla,
Musscorie and Nami Tal, because
these hili stations have got beautiful
buildings and a bracing climate and,
of course, snow which 1g considered
to be good for health.

iRI A D MANI He does not
like that.

SHRI ARJUN ARORA It 1s better
than loo It 1s better than the swel-
tering heat of Bombay or Madras and
more and more offices should be
located at Simla The Press Regis-
trar, who has his office in Simla, but
stays in Delhi to be able to wvisit
Gaylord restaurant, should be made
to stay at Sumla This tendency of
officers working in Delhi1 should be
curbed and the Press Registrar should
be made to stay at Simla, where his
office 1s. This practice of maintain-
ing an office at some other place and
a skelston office 1n Delh1 to work
for promotion shouild be curbed

The mormng and yesterday Mr
A D Man took the opportunmty to
make certain useful suggestions about
the Press in general and the work-
ing of the Press Registrar in parfi-
cular The office of the Press Regis-
trar was created as a result of the
Report of the Press Commuission The
Press Commuission wanted a radical
change in the admunistration of the
Act The only radical change that we
have witnessed during the last four-
teen years is that there is now one
composite  Press
whole country For the rest no radi-
cal changes have taken place T
would Iike the Mimster to tell the
House how he proposes to carry out
the other recommendations of the
Press Commuission

The Press Registrar 1s supposed to
collect information about the capital
structure, staff, etc, and he has got

Registrar for the .
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authority to ca'l for any other infor-
mation which he considers desirable
and useful I want to find out from
the hon Minister how the Press
Registrar 1s utilising his powers Is
he conscious of the growimng change
i the capital structure of the Press
in the country? Has the Press Regis-
trar collected facts relating to the
growing control of the monopoly
over the Press in the country and
what are his proposals to curb the
growth of monopoly 1n this impor-
tant medium? I find that rather
than prepare plans for curbing
monopoly control over the Press
in the country, the Government and
its Ministers are encouraging the
growth of monopoly, On the 26th
January many good things have hap-
pened 1n the country, but this year
on the 26th January a very bad thing
happened at Ahmedabad, when ‘The
Tvmes of Indie and ‘The Indwan Ex-
press’ brought out their Ahmedabad
editions These are chain rewspapers
owned by the jute barons One of
them 1s owned by those people who
were exposed by the Vivian-Boee
Commussion and still they are power-
ful enough to go and start 5 new
edition of their papers at Ahmedabad.
Unfortunately, the person to mau-
gurate 1t 1s not a money bag, but the
Finance Minister of India It 1s dia-
appointing that this paper, The Times
of India’ which 1s being published
simultaneously from Delln and Bom-
bay, 1s now also being published from
Ahmedabad Was any newsprint
quota given for the publication of the
Ahmedabad edition of ‘The Times of
India’ and 'The Indian Express’® It is
either based on the misuse of the
quota given for the earlier editions of
these papers or it 1s based on black
market newsprint and here we find
the Finance Minister and the Chief
Minster of Gujarat going and naugu-
rating these editions That makes 1t
obvious that our Ministers are net
conscious of the growth of monopoly
control over the Press They are help-
ing monopoly to grow. They are
helping the jute barons and the
cement barons to control  public
opinion and thus thwart the gocialist
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plane and progress of the country.
That is something very serious.

3 r,

Y Tad) wra oy () @ so-
ganeaw wgiey, a8 wufe fa=r ey
§ e 9% IWE e Faaiw g 6
I AR FEIR F 59 # W gEER
TH T QL & W AATAR AL &
AT AT I FEA A 3fe §, fraaw
3 gfee &, & sewr arde s<ar g, Afww
W u0 FH B & A WY g F
N var e g @y W
IO mEAEAT T v g 1 W)
IH WEHAT F1 3@A T A )W
w1 I A qRAE e g
R o B gy S dard
Fgafeai 7 gl aoY TTe=y fan |

I 79T T A D TATDTH A
53 TEafear § SRy A AWDT A
o SIRAT § | §E 9 919 95
fe at w1 Nt 791 weER e
@A & AR ¥ SR AR, O
gy g ¥, freaa o aga fawd
R Sicemadg g} fF gEw
IR SRR 3T SR 5w o & wfree
Fnu Twr dfadww #q, @y
5~6 AW WSRr AR uE ¥ oF am
&g 7 77 3 AT T a7 T
¥ qgi a1 qgo o Mo F AF ferrlww
FOM AR T wEeR e awar

§1 frt o ow v § e A

T R I A wuE s
R ¥ g fgR ¥ @9 gufas
feam  far &, wRitg AT @t
I e F1 & TA F HE_
foetar o | Sy 9 F A1 g FEAR
7 81 T, FOT 195556 A qE -
AR F7T g AAT | I A9 9 Fig
W I wEE wfer 0T §
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FINE 5 s gw fawi W@
AH BT HEAR HT Fgl TG (Thear,
gE Ry e d Tl faeear afew
frear f aut ¥ 9 @ W/ WE,
AT Iww T H N
TAT ITEY & SHHET TAT G T W
A §F SAH! FI5 ara W ag
AT | 3@ aE & fdaw § aga qa
FI & | T TG & A AT AN,
AT FAT AU TF BT DI HEATL
I ID FTAMA |

aQ fer foaa @ AW
wAR St T oW & AR g A
5 &5 wr il aea w1 avnes
T W & Rl R ¥, SE w9
& IR & AT SAHT R IGT ], S9 AN
9 AN FEd™T gar & ar Suw W
aga st AR R de 1 &
qIH @F TR 31 99 & fage ¥
Y qATw a7 9@ R qE)
warfael #1 St @A aT—faR e
AT-THEE THIATT B WA——SaHT TF
wg-9a fraar a1 Yaiwta’, foawr &
6 TR aT | W 1965 % wq §
N FqAT AT A JaF AT ¥ X g
JEEE  Agl WT 1 1966 § S ¥
IR g AN Fremer 99 der ¥ o
o & foar) sed wum Vs
FY, HAFL F1 AT FTER AT @gax 2
& wf, AfFT qEE a9 anes g
7% WFR fF 1967 77 91§ R
Fr i faaely R S g @R #Y
agi A TE W TS AT AR SR H
T Fia fag e gy e
gAehfaady &, feae devaT @ qEy
o & oot I @IE

frer afr & Ao e F aX &
FF ) AT A TWT QT & AR "W
dfRyfErifiay & @ or
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81 @R w7 Fag]

weard #t 7w fire fre & fed
gt 2, @l 9% waATd # gAwfer
TR @ifefede ¥ AR O @
sarer 7+ e femraar g fF e
fre ft a9 S T A E, 9
FIATE A F 1 ot WY wA—T ST A
IEE fear 98 TR T A g
21 aw fie & feedeqym ¥,
QIR ¥ 3T 9T BT AT @A A1fg
f o wardl @ B Wt A ag
gfaar ¥ qgar & &1 R =9 fire
¥ garede gy § gl TEa] &
fruag dga e & fr TEE TR
agoe afefrde 3, awft 3 #1 e
N a3 nEar § § go dYo dto F AT
¥ I gere afefede ¥ firea 8,
B TEArd # AES oFISeE F
giefrre ¥faear ) ¥ 75 gama
e s g as T aeer & T
qEE THGET F  lefhde T a9 FT
I oWy, 5 R ¥ I A A
AT UHERT F aiefEde A o
B g )

FHE A1 OF §IT HIT Fg7 A1gar
£\ ST T A A HASAT gy 1
famam wfas for sy § wafs e
el F Al FEAR § gaEr
fammm 3™ & w0 g & fawaw
I Uy gEAT HAF T Ig IGAT
afgy, & )X ¥ 99 foufg & o=
FCHTT F1 g AT § 5 - sy
& G FIAT g, WA WL @
sfaesife @ &, wfag arem
o & wEaEd ® fqEee 3w A
qigfasar 3T A1fEy |

oW TF gATR 39 § AN i

# g fgze T amarg &) g A §,
sga #7 gerr § Y & freTan

t
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&1 g g W N gIER &
oY g dag ¥ £ 3 qEt aa
FL fF ey amei § S9ifeT
T | gaTag? & R el
FTAMET ¥ Y g WY § SAwT
THATE TET FEAT qEATE | H W
e wEa ¥ T F 0§ | 9
AT ST AT ) AGY HCAT TSATE,
F Wi < 59 F G737, AN
frdy & weaT §, Sver F wEan §
afaer & sga § S S AuS W
FEffrreT & @aT wrft § S Ao
HTAT § qfAT FAT 02T 8, SaH IR
T AT &1 AT ag gt g fw
AT ATt F srEare qnr ¥ an
T FY FICHT TG R IT §,
FAG UF &1 FIACITH WNT &
e 1 saegr g1 @1 @ AEER
T 7 qF9 8, 9g a9 & |

ST A U AT AgH GaTT WA
o JUW & @A 97T g T 9y
g mE v T #v fawfor su-
TWTETR WEIEE, WIE! AW g
fr wRa FY awR T afwn wwfaea &
faq, aeiEr q@ard & fag uw awr
A frgea feam ar A 89 § &Y -
qEFIT § TAF f9Q W7 TF a9 Q1°
AT AT AT |

1t Qo o wigy: Jax fafaet &
TUHT GFE &, AT

oy gt wid Tog . @vaw g |
Please do not represent the em-
ployers. I represent the employees.

A qawrl & fong
S I A qT IEH fay vl Ly
qr, erfes g1, derEsd &
faw ot g91 98 wRgIfE ar, IgE
el ey ag ar | A F @I
TF ¥, ST ST g arey gn fw
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6 a7El ¥ are gawt fO o€ & | o & sifgd . gafy ag fawfd
qut & ara o1 frqid sy oars Yy 9w fade FTH! AGT § F it ag fawrfed fe o

B GER F ALY T FAT T o
T AT STt AT WA 97 H7 AT
adier ag g % afasi av s wear g,
et Y s gear d, 399 ag heaa
e § & AvwmErd w7 ST fawr-
foar & ST T g0 AT w4 8GR ag ar
st a1, afeT S Ho=rio i,
@ a1, e famiRa v o
g S § Jaw w< fmr &) 8%
FR F1 78 A1y a1 fF—ag FE §
FR I o § S - wer
I AN AR AT AT AT ;S A
@R AR qUSEH AT T THAT
¥ R FIE F AN G AE AV T8
st feraQr & | st ot freer
g e Fy am ardrarfed

ax AT &Y WX F 39 AFTY F
€417 ST Gy FEaT § AW g qg
RF dYo fo o WX TR FAWIH
oF Hifeqid), 9ed 9w WE ! TF
A I Fao F fear g U FE |
AR o AT ag W 9 Y
gfas #1 faer $T F a1 @09 AT
fr 9% 19 H9w ¥ qEEN #% fau
o | F A ¥ ag g Agm e
T g g ATied frzwaRe s
A g9 TS g AT R awg
&, Q¥ ama ) Araar A &t arfgy
T FY I Fgar1 Afgy 5 ww
g A § 7 gAY AT Y 39 A FE
F Foer FT AN FU FIR TG WX
g8 qe ara F<Ar & A o fawrfw @
IEH I FQ I FRAE ¥ Aq
s giaren & feFa s &
afer g9 awe ¥ O arEn A R §
ITHY GTHEFT HFIAT AGT 3T w1l A,
afex gy &1 wIfqsi & FATTEE
T Ay R ST famrfa & 3wt

e & ag OiF a1 B 9T uger Fy "igr
godfaya & fEr NI AR oA He 7
afen sHfaes & I wAT Ak
IR BT 5 auer @ w0 Aed
T AR E A A W ¥ A

T FOL TGN T |

TE AT A S A, 7 e
FTETT T FAAAT F IR § AR
T AAH ALY & ITE G AT
fer e frger <t awt & fowr sewar & fog
g fae 371 91, 1965 § 9 FA a7
T, I A7 Q@ T TG T TH A7 W00
®: Wg ¥ sl qfg #x AT gad
M A HE g 2 ool & g
fat %1 ards FxaT E @ IR Y
AN W g aEr IR ARG |

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): Mr. Vice-Chairman, I
am obligeq to the hon. Members for
having supported the Bill. The first
explanationr that I owe to the House
on behalf of the Government of
Jammu and Kashmir as to why it
was not possible for them +{o carry
out the requirements of the amend-
ed Act within two months is that
friends are aware that disturbances
took place in Jammu and Kashmir
in October and continued up to
December. The Act was to come
into force from the 1st November,
1965 and therefore they were not
able to apply it. The disturbances
started in October, the time from
when they were going to make those
preparations. ] hope the House will
be indulgent enough to overlook the
delay that has taken place in the
Government of Jammu and Kashmir.

AN HON. MEMBER: The trouble
started in August.

SHRI K. K. SHAH: Yes, in August.
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Now, a number of points have been
made. ] will take firstly Mr. Arjun
Arora’s point.  According to Mr.
Arjun Arora, the Act is illegal
because the extension asked for
after the period of two months is
over. May I request Mr. Arjun Arora
to go through the original Act and
the amending Bill. The original Act,
Section 5A, contains the words—“No
person who has made” It must be
remembered, when these words gare
interpreted, that Section 5A has
been specially included in the amend-
ing Act of 1965 because it applies only
tao the existing printing presseg and
papers; for the new printing presses
and papers, Sections 3 and 4 will
apply. Therefore, this applies to the
existing presses and papers. Now, no
person shall keep the press in his
possession, which has been register-
ed under section 4 of the Jammu and
Kashmir State Press and Publica-
tions Act, S. 1989. These nre the
papers and printing presses which
are registered under the Act of the
State of Jammu and Kashmir, When
the new Act is extended, what 1is
intended is that the gperiod of two
months be provided to them after
the publication of the date of the
Act coming into force, within which
they have got to register. Now, these
words ‘after the expiry of a period
of two months from the date of
commencement of the Press and
Registration of Books (Amendment)
Act, 1965 unless before the expiry
of that period’ are to be taken out
and they have to be replaced by
‘after the 30th day of June, 1968...
He should get it registered before
the 30th of June, 1968. Otiherwise,
after the 30th June, 1968, he will not
be able to keep the same press for
carrying on the same paper. The
period, according to the amendment
which I have given, is extended to
December, 1988, Therefore, my hon.
friend should have poted that it is
the Act which is gmended.

was there whe-

The same point
could be

ther the Notification

Bill, 1967

amended. The Notification cannot be
amended because the Government
of India having exhausted all powers
given under the Act cannot revive
those powers once they have been
exercised, But so far as the House
is concerned, it has a right to amend
the Act and the amended Act will
now apply, which will give time up
to December, 1968 and I am sure
my friends.... i

At fa<em ant ;@ oWy wee
F41 fF FTgawr TNedfeg g

g ?

SHRI K. K, SHAH: Ng retrospec-
tive effect is necessary because the
amended Act was creating a liabi-
lity and since the amending., Aet
could not come into force, no liabi-
lity was created. The new law...

SHRI ARJUN ARORA: It did come
into force.

SHRI K. K.
come into force,

SHAH: 1t canmnot

SHRI ARJUN ARORA: It came
into force in law though you cannot
implement it.

SHRI K. K. SHAH: I wish my
friend appreciated what I had said
before the House. The Government
of India publicised the date. Now,
under Section 20 read with Section
6A, a Notification had to be issued
by the State of Jammu and Kashmir
notifying the authorities before
whom the declaration was to be
made and it was the lack of notify-
ing the authorities before whom the
declaration was to be made. That is
why the press owners and the news-
paper owners could not take advant-
age. Therefore, the fault was not
on our part but on ~ Jammu and
Kashmir Government’s part and
therefore, no liability could accrue.

Now, Sir, suggestions have been
made. I will start with Mr. Mani’s
suggestions, It is a good thing that
this occasion has been utilised for
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pointing out certain difficulties, and
I get an opportunity of explaining
what the position is, Now, so far
ag newsprint quota is  concerned,
my {riend, Mr. Mani, was worried
that it should not be entrusted to the
Registrar of Newspapers. And he
also has a feeling that he is more
powerful than the Minister myself.
I am glad that he has said that the
Minjster is not powerful; the Minis-
ter ijs not. But this is the work that
the Registrar has to carry out. The
Registrar is not a clerk who registers
newspapers. The Registrar of News-
papers is intended for the purpose of
keeping a track of how many news-
papers have come into existence gnd
what is their circulation and there-
fore, what will be the requirement of
newsprint, We are importing news-
print. My friend says newsprint
must be made free. May I point out
that we are spending Rs. 13 croves
on importing newsprint? Since he
is associated with a newspaper per-
sonally, would he not agree that a
large percentage of this newsprint,
which is intended for the purpose of
conveying the news and views to
the people and that is why such a
huge amount of foreign exchange is
apent on it—is utilised for gdvertise-
ment? Does he not know what per-
centage of this newsprint is used for
advertisments? Sixty per cent, In
some cases, and in some cases more
than 60 per cent, is utilised for the
purpose of advertisements.

SHRI A. D. MANI* Sir, unheard
of burdens are put on the newspaper
industry in the form of wage board
awards. This is one industry where
the selling price is not linked up
with the cost of production. They
have linked up the D.A. with the
cost of living index. How are the
newspapers to live except by having
advertisements?

TE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAI-
SUKHLAL HATHI): They were doing
it before the Wage Board or after the
Wage Board?
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THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Mani, are
you talking of the employers or the
emplyees?

SHRI Ag D. MANI: both.

SHR] K. K. SHAH: I am glad my
friend, Mr. Hathi, has pointed to Mr.
Mani how lame his argument is. This
was being done before the Wage
Board award came into existence,

Are there pot newspapers which
have been able to look after them-
selves economically utilising only 46
per cent of its space for advertise-
wertis? And wodkd yoa b agier thal
those which are utilising more space
are making good profit? I am sure
after hearing this explanation of mine,
my hon. friend, Mr. Mani will change
his method of thinking and will agree
that the Registrar of Newspapers is
the authority who has to be entrusted
with the distribution of newsprint. So
far as his powers are concerned,
there is a Newsprint Advisory Com-
mittee with representatives of pro-
ducers of newspapers on it. Even
a new policy is decided in consulta-
tion with them, after taking inte
consideration what they have got to
say . .

SHRI MULKA GOVINDA REDDY:
Mr. Mani must be there,

SHRI A. D. MANI: I am a member
of that committee.

SHRI K. K. SHAH: Now I have
explained to the House the point
made out by Mr. Mulka Govinde
Reddy about the incompetence of the
Government of Kashmir. Probably he
lost sight of the fact that the distur-
bances started in August 1965 . . .

SHRI MULKA GOVINDA REDDY:
You did not mention that while mov-
ing this Bill.

SHRI K. K. SHAH: Let me have
something later on to tell you also.
Now, I am glad he said that the Regis-
trar should not be divested of the
authority of distributing the news-
print. So far as the point about the
newsprint being sold in black-market,
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is concerned, I am glad to tell him
that as far as this year is concerned
there is no sale of newsprint in the
black-market. In fact, some of them
have not lifted the newsprint. That
itselt shows .

SHR! A. D. MANI: No money,

SHRI DAHYABHAI V. PATEL
(Gujarat): They have no money, They
are bankrupt like the Government of
India.

SHRI K, K. SHAH: Mr. Dahyabhai
Patel is always in the habit of having
a dig at us . . .

SHRI DAHYABHA] V. PATEL: He
is not meeting my point,

SHRI K. K, SHAH: I am meeting
his point. I was saying that newsprint
is not being sold in the black-market
now. If it were sold in the black-
market then they would have found
money even by borrowing to lift the
newsprint. But the fact that the
newsprint has not been lifted shows
that there is no black-marketing in
newsprint.

So far as monthlies and advertise-
ments in language papers are con-
cerned, I am sure if he makes
enquiries he will be very happy to
know that more than 80 per cent of
the space utilised by us is given 1o
language papers, And in terms of
money also, we have now come yp
to 50 per cent. We are making every
effort.

Then about the rates since gll news.
paper owners insist upon their rates
being accepted by us, naturally the
big newspapers have higher rates and
the small newspapers have lower
rates. Therefore, so far as distribu-
tion of momey is concerned, there is
a little imbalance from the point of
view of small newspapers.

Now, it is true that we are consult-
ing the State Governments before
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giving adverisements. But I can

' assure the hon. Member that it is not

always that the State Governmens’
opinion is accepted by us . . .

SHRI A. D. MANI: They are not
reliable?

SHRI K, K. SHAH: I will not say
‘they are not reliable” But it is not
always accepted. So far as the case
mentioned by him—Vishala Karna-
taka—is concerned, he will be glad to
know that we have started releasing
them advertisements from August
1966. It was stopped only from June
1965 to August 1966, and {here were
valid reasons for it. The case was
then reviewed and the advertisements
are now being released.

SHRI MULKA GOVINDA REDDY:
The valid reason was it criticised the
Chief Minister of Mysore.

One of the
the valid

SHR] A. D. MANI:
reasons, not necessarily
reason,

SHRI K. K. SHAH: According to
my record, it was because of tenden-
tious writing and misleading stories.
I have not got the details here.

SHRI MULKA GOVINDA REDDY:
It called a spade a spade.

SHRI K. K. SHAH: You must be
glad to know that from August 1966,
they are being released advertise-
ments. Now as far as Mr, Tariq’s sug-
gestions are concerned, may I tell
him that the advertisements are
released in good quantity to Kashmi;
newspapers? So far as starting of
printing presses is concerned, this re-
commendation was made by the
Diwakar Committee and this recom-
commendation was addressed to the
State Governments. The State
Governments have suggested an alter-
native that if the publishers would
stary presses by forming co-operative
societies, then loans can be granted.
But this is a point on which suffi-
cient attention has to be paid and
some method of help has to be found,
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because a small newspaper cannot
afforq to own a printing press and
unless facilities for priting newspapers
s given, the gmall newspapers will
not multiply, and the small news-
papers must multiply in the interest
of making this democracy well inform-
ed.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): What is the
response of the State Governments?

SHRI K. K. SHAH: They are not
trying to encourage them.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Can you nect
help them?

SHRI K. K. SHAH: These are with-
i the jurisdiction of the State Gov-
emments and we may create unneces-
sary complications.

Now about the press releases, so
far as Kashmir is concerned, P.IB.
hand-outs are released in Kashmir to
the newspapers so that they may not
Mave to depend upon news agencies.
We are also trying to expand this
facitity to other papers in other
parts of the country.

So far as the remarks of my friend,
Mr. Varma, are concerned I cannot say
that there are no newspapers which
are irresponsible. But has not
become the monopoly of one section
alore. Even in Kashmir, if my friend
will be good enough to examine the
papers on both sides, without taking
rames he will find that both have been
responsible tc some extent.

Then Mr. Arora accused the Gov-
ernment of doing correct things in an
incorrect way. May I point out that
he also says incorrect things in a
correct way, for example his saying
that the Act is illegal? It is incor-
rect to say that the Act is illega'-

THE VICE-CHAIRMAN
AKBAR ALI KHAN):- He has said it
im a correct way.

(SHRI

|
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SHRI K. K. SHAH: Yes. It has bheen
suggested that the RNI should stay in
Simla. The RNI should not stay in
Simla for the simple reason that the
Registrar should be gavailable easily
to all the newspapers.

SHRI ARJUN ARORA :If he decides
the cases on merit on the basis of
records, he can do so at Simla ag well
as he can do it at Delhi. At Delhi
you want him to be available to the
big newspapers, barons, for putting
holitical pressure and other pressure.

SHRI K. K. SHAH: My hon, friend’s
anxiety makes him forget that it will
be more difficult for 3 small paper to
go than for a big man to go and stay
in an air-conditioned hotel.

Now, Sir, he referred to the ques-
tion of growth of monopoly papers in
this country. He is a very well-
informed man and understands every-
thing. This task has been assigned to
the Press Council gand the Press
Council has taken it in hand (Interrup-
tions). If it is taking some time, it is
natural because this js a difficuit ques-
tion and it is better that it takes time
but it should take a decision which
meets the requirements of the present
situation. Ang I want to assure him
that the moment the Press Council
takes a decision, we will not be found
wanting so far as the implementation
is concerned. He is very jealous of
the autonomous position of the Press
Coucil ang the independence of the
press. He would therefore like that
such a decision is taken by the Press
Council.

SHRI ARJUN ARORA: 1t is not the
job of the Press Council to find ont
wherefrom the newsprint for the
Ahmedabad edition of these monopoly
Papers is brought. That is his busi-
ness.

SHRI K. K. SHAH: So far as the
newsprint is concerned, it is true
that I have not released the newsprint
either to the edition of the ‘Times of
India’ or to the ‘Indian Express’ be-
cause I cannot do that. The rewsprint
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policy has been accepted on the basis
of the circulation of 1961 and the
pages of 1958, I release newsprint
only to such papers which are mnot
chain papers. When this policy was
decided, freedom was given to the
newspapers within the quotas avail-
able to them to use it for a newspaper
to be newly started by closing one
paper or by curtailing the newsprint
quota of one paper. Thus they can
start another paper. If the Advisory
Committee wants me to reconsider it,
1 am prepared to reconsider it. So
far as the smal] papers are concerned,
my friend ought to be happy to know
that 1 have given to small newspapers
50 per cent. extra, 1 have given to
medium papers 25 per cent. extra and
to the big papers I have given only
10 per cent. That will show that the
Government are taking sufficient
care so far as the small papers are
comcerned,

Sir, so far as Mr. Sinha is concern-
ed, he has pointed out certain difficul-
ties about registration. I can assure
him that we have again looked
into it. How the time taken is
very small. The only difficulty
is that every registration
has to be sent to the State Govern-
ments because it is only the State
Governments which can tell us whe-
ther there is a similar paper of that
type there. We have been {rying to
impress upon them that the time
should be curtailed as far as possible.

So far as the certificate is con-
cerned, today also a paper having a
circulation of 2 thousand is not re-
quired to produce a certificate. Now
if T extend this to 5 thousand as
suggested by Mr. Sinha, he will rea-
lise the amount of newsprint that is
likely to be misused. I do not say it
is misused but it is likely to be mis-
used. Therefore I hope he will
understand oyr difficulties.

So far as the Wage Board is con-
cerned, the Wage Board Award, so
far as the working journalists are
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concerned, is statutory and binding
subject to what the court says, I deo
not know what the court will do but
subject to the directives of the court,
the State Governments will be re-
quested to take the necessary steps.
So far as the non-journalists are com-
cerned, even though it is not a statm-
tory award, those who know the
union laws and labour laws know
how to make use of it and I do net
think there will be any difficulty.

With these words I hope I have
been able to meet the points that
have been made and I hope the Bill
will be accepied.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
is:

“That the Bill further to amend
the Press and Registration of
Books Act, 1867, be taken into con-
sideration.”

The motion was adopted,

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): We shall now

take up the clause by clause consi-
deration of the Bill,

Clause 2—Amendment of Section 5A
SHRI K. K. SHAH: 1 beg to move:

3. “That at page 1, line 10, for
the words and figures ‘the 30th day
of June, 1968’ the words and figures
‘the 31st day of December, 1968’ be
substituted.”

The question was put and the me-
tion was adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
is:

“That clause 2, as amended, stand
part of the Bill.

\

The motion was adopted.

Clause 2, as amended, was added
to the Bill,
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Clause 1—Short Title

SHRI K. K. SHAH: I beg to move:

2. “That at page 1, line 4, for the
figure ‘1967° the figure ‘1968’ be
substituted.”

The question was put and the mo-
vion was adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
is:

“That clause 1, as amended, stand
part of the Bill”

The motion was adopted.
Clause 1, as amended, wos
te the Bill.
ENACTING FORMULA
SHRI K. K. SHAH: I beg to move:

“That at page 1, line 1, for the
word ‘Eighteenth’ the word ‘Nine-
teenth’ be substituted.”

The question was put and the mo-
tion was adopted,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
iS:

added

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.
SHRI K. K. SHAH: Sir, I move:

“That the Bill, as amended, be
passed.”

SHRI A. P, CHATTERJEE (West
Bengal): Mr. Vice-Chairman, this
Bill gives rise to one question that
it is an amendment of an Act, name-
ly, the Press and Registration of
Books Act, 1867. Now those who are
familiar with the history of the free-
dom struggle in India do know that
for some time after the British came
here, perhaps for that period the
British did not think the Indians to
be dangerous and that is why there
was a free press in India but some-
#me after the first independence
struggle, which is miscalled the
Sepoy Mutiny of 1857 and still there-
after when the Indian national move-
ment gained in momentum and force,
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we know how the Act of 1867 was
enacted by the British in order to
throttle the free press. Since 1867
this Aect has been on the Statute
Book and it is rather surprising that
it should continue to be on the
Statute Book even after lndia gained
her independence after a long and
hard struggle. I do not quite under-
stand why this Government should
be so much fond of the leftovers from
the British imperialist days. Does it
redound to our dignity? Does it re-
dound to our sense of national pres-
tige to hang on to the Acts which
were put forward by the British to
throttle our independence movement
and in order to throttle our various
movements? You know that this Act
of 1867 is still utiliseq by the Gov-
ernment not to give a certificate of
registration to papers and journals
which they think to be a little incon-
venient to them. In various ways it is
done, You make an application for
a declaration and that is not acceded
to. That is never disposed of within
even six months or even one year
after it is filed. @ Sometimes these
applications are unceremoniously
rejected on some flimsy groung or
another. In any event, whether these
applications for declarations are re-
jected or not, the important question
is this, Why is this instrument for
throttling the free press still left and
retained in the hands of the Govern-
ment in spite of the fact that Article
19 of the Constitution clearly lays
down that we must have freedom of
opinion and freedom to express our
own views? It has been held by the
Supreme Court that freedom to ex-
press one’s views which is enshrined
in Article 19 of the Constitution in-
cludes and denotes freedom of pro-
pagation of your views by journals
and papers. If that is so, then the
provisions of Article 19 of the Consti-
tution in principle and in substance
do militate against the retention ef
such Statutes and the Press Act of
1867.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): You think
there should be no regulation of any
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kind? Even in countries which you
respect there are regulations.

SHRI A. P. CHATTERJEE: There
might be regulations from the point
of view of statistics, from the point
of view of accounting but the regula-
tion under this Act here goes beyond
that, The power to refuse is also
there. If only the statistical point of
view or the accounting view is there,
I could have understood it but the
present Act contemplates more than
that. It may be said that there are
so many other articles which say that
the freedom to express your views
may be restricted in a reasonable
way and this is also a reasonable
way of resiricting that freedom. I
am not concerned with what the law
courts will say on this point. Per-
haps in a law court it is quite possi-
ble that the present Act of 1867 may
pass the test but that is not the point,
‘The principle of propagating your
own views and the principle of free-
dom of opinion are there in the
Constitution and in view of that,
whether legally speaking this law
passes the test or not, I would sub-
mit that in point of view of the
higher principles that are involved
in the Constitution, from that point
of view, the Press Act of 1867 should
be withdrawn and a fresh Bill might
be moved by the Information Minis-
try only for statistical or accounting
purposes, I dquite agree with the
Minister that it is necessary for the
Registrar of Newspapers to keep a
check on what papers are being pub-
lished and how. I am quite sure of
that but it is one thing to say that
that is necessary and something else
to say that you have to file an appli-
cation for declaration which may be
refused by the Registrar.

On the one side we find that there
is the instrument of gagging public
opinion retained in the Press Act of
1867 and on the other side we find
there is the machinery for making
the press a handmaiden of the capi-
talists. The press barons to whom
Mr. Arora on that side has made a
reference, are too well-known—rather
notorious. We find on the one side
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the ordinary people, when they ask
for declaration, are not given the
declaration or certificate whereas the
press barons not only get the declara-
tion or certificate easily but in the
matter of newsprint, you know the
position. Who does not know about
the newsprint scandal? They take
newsprint showing circulation of
60,000 or 80,000 and sell in the black-
market. Every newspaper man or
person connected with the press
knows this, This is the way the
Registrar of Newspapers does his
job. The Registrar does not do the
job of giving declarations to the new
newspapers but when the press
barons are concerned, they turn a
blind eye to the scandal in which
they engage themselves, that is, about
blackmarketing the newsprint which
is to be used for printing but which
is actually used by the barons for
blackmarketing and selling it at a
huge profit to themselves. Therefore,
what I submit is this. This piece-
meal legislation which the Ministry
wants to introduce makes things
warse. Let them apply their mind,
if of course there is any mind left
in the Treasury Benches or if there
is any brain left in them. Let them
apply their mind and let them see
that a new democratic Press and
Registration Act comes into being and
let us have real freedom of expres-
sion of opinion. Let us have real
freedom! of expression of opinion by
the small paper owners, medium
paper owners and let the press barons
be restricted in their activities.
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SHRI K. K. SHAH: Sir, so far as
my friend, Mr. Chatterjee, is concern-
ed—for whom I have very great re-
gard and respect—may I remind him
—as we have been saying always in
law courts—that it requires brains to
appreciate brains, and therefore such
a type of remarks should not be
passed. I can understand if he would
have pointed out a particular clause
of the Press and Registration of
Books Act and then would have said
that we should come forward with a
new proposal or a new Act—I can
understand that. In fact he has over-
looked the fact that constant anxiety
has been shown by my department
to examine all such sections of the
Act. He has only referred to one
clause and that is about registration.
Now may I point to the report of
the Press Commission, to paragraph
1032 on page 394 where it reads—

“We do not think that this mea-
sure offends against the concept of
the Freedom of Press, and no
suggestion has been made to us to
that effect” * * *

This is in reference to the registra-
tion of printing presses, the registra-
tion of newspapers and periodicals,
and the registration and preservation
of books,

So far as time is concerned, I have
explained in my previous speech that
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we have curtailed the time consider-
ably; we are also pressing upon the
State Government to curtail the time,

So far as my friend, Mr. Jagat
Narain is concerned, it is a fact that
now I am not giving the quota ac-
cording to the circulation at present,
and if I start giving quotas according
to circulation at present, then the big
presses will take away a big slice.
On the contrary, I-have accepted the
1961 circulation and given to small
papers 50 per cent. more, and to big
Papers 10 per cent, more.

SHRI JAGAT NARAIN: You may
revise your policy; you may give it
according to the 1964 circulation.

SHRI K. K SHAH: Now if I take
the 1964 circulation, the small papers
stand to benefit but I do not give any
newsprint quota to any paper started
by a link paper; I only give it to a
new paper which is not owned by
such a press.

The second point made out by him
is about machinery. So far as machi-
nery is concerned, I can assure him
that we have taken care to gee that
the small papers get foreign exchange
for machinery to a little more extent
than even the big papers, and you
can depend upon this assurance given
by me, And so far as machinery
from outgide is concerned, the same
will apply, Sir.

SHRI JAGAT NARAIN: One ques-
tion. We are not getting teleprinters
in Haryana, Will you please look
after our teleprinter requirement?

THE VICE-CHAIRMAN
AKBAR ALI KHAN): He will
into it. The question is:

(SHRI
loock

“That the Bill,
passed.”

as amended, be

The motion was adopted.
The Bill. as amended, was passed.

—
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THE MINISTER OF LAW (SHRI
P. GOVINDA MENON): Sir, 1

move: —

“That the Bill to consoclidate and
ameng the law relating to judicial
oaths and for certain other pur-
poses be taken into consideration.”

May I explain within a few minutes
the provisions of this Bill? There is
already in existence the Indian Oaths
Act, 1873. This Act was examined
by the Law Commission and certain
recormnerfdations were made by them,
and this new Bill has been drafted
according' to those recommendations.
which

I may refer to the changes
have beén effected in the existing
law and embodied in the Bill. Sec-

tions 1 to 5 have been repeated in
this Bill—iSections 1 to 5 of the exist-
ing Act. | With respect to section 6,
accepting 'the sound recommendations
of the Law Commission a change has
been made. The existing section 6
reads: |

“Wher‘E the witness, interpreter
or juror is a Hindu or Muham-
madan” L .

The preamble of this particular sec-
tion will go to show that there is a
sectarian view underlying this parti-
cular section. Now that has been dis-
corded and it has been provided in
clause 6 of the Bill that every person,
irrespective of his caste, community
or creed, shall have the option either

to take the oath or make the affir-
mation.
THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): And that is a
healthy chapge.

SHRI P. (ﬁOVINDA MENON: That
is what I think.

Then, Sir, section 7 of the existing
Act says that it is for each High
Court to lay down the forms in which
oaths and affirmations can be made.
In order to secure uniformity thro-
ughout the country it has been pro-
vided in clagse 6 jtself that the oaths



